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ORDER

1. In this appeal, the only question raised and canvassed is :

"Is the notification under Section 4 of the Land Acquisition Act rendered ineffective,
if an individual notice contemplated by Section 4(1) of the said Act read with the
Rules framed by the State of Maharashtra is not served upon a person interested ?"

2. This question is no longer res integra. This Court in Bat' Malimabu v. Stare of Gujarat [(1978) 2
SCC 373] and in Stare of Gujarat v. Panch of Nani Hamam's Pole [(1986) 1 SCC 566] while
considering the requirement of a special notice under Section 4(1) of the Land Acquisition Act read
with the Gujarat Rules, which are in pari materia to the Maharashtra Rules, came to the conclusion
that no such notice was necessary to be given and, therefore, the grievance of the appellant does not
survive for any further consideration. The appeal, consequently, fails and is dismissed but without
any order as to costs.



